FIR No. 34/19

Ul/s: 420/406/120-B IPC

PS: Prasad Nagar

State Vs. Manoj Kumar Aggarwal

24.04.2020

Present: Ms. Reeta Shama, Ld. Addl. PP for the State.

Sh. Chander M. Maini, Ld. Counsel for applicant/accused.

Ld. Counsel for complainant.

Report from Dy. Superintendent, Central Jail No. 8/9, Tihar,

New Delhi has been received.

Heard and perused the record.
1. FIR No. 34/19 has been registered at PS Prasad Nagar against
the applicant/accused U/s 420/406/ 120-B IPC on the allegations of
cheating levelled by the complainant.
2, This is an application filed on behalf of applicant/accused
secking regular bail, however, it is submitted by Ld. Counsel for
applicant/accused that due to outbreak of COVID-19, applicant/accused
may be granted interim bail for period of 45 days as he is suffering from
Diabetes and he has apprehension of being affected from COVID-19 in
Jail. It is further submitted that applicant/accused is in judicial case since
12.02.2020.
3. As per reply received from the Dy. Superintendent, Central
Jail 8/9, Tihar, New Delhi, inmate patient was reviewed by Jail Doctor
on 25.02.2020, 17.03.2020, 31.03.2020 and 09.04.2020 as known case
of DM-II with HTN and advised medications accordingly.
4. On the other hand, Ld. Addl. PP for State assisted by Ld.
Counsel for complainant has vehemently opposed the bail application on

the ground that FIR No. 355/2020 has been registered U/s 420/406/120B
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FIR No. 34/19
U/s: 420/406/120-B 1PC
PS: Prasad Nagar
State Vs. Manoj Kumar Aggarwal {

2

IPC o c .
n the allegations levelled by the complainant that he has cheated

the complainant to the tune of Rs. 1.5 Crores.
Having considered that facts and circumstances of the present case and
keeping in view of the directions issued by Hon'ble Apex Court in Suo
Moto W.P. (C) No. 01/2020 from time to time, as also the directions
issued by Hon'ble High Court of Delhi in W.P. (C) No. 2945/2020 in
case titled as 'Shobha Gupta and Ors. Vs. Union of India & Ors. in view
of outbreak of COVID-19 and in further compliance of the guidelines
issued by Hon'ble Delhi High Court vide its Minutes of Meeting dated
the medical condition of

18.04.2020 and further considering

applicant/accused as he is suffering from Diabetes and has apprehension
of being affected from COVID-19 in Jail, without commenting on merits
of the case, applicant/accused is granted interim bail for a period of 45
days from the date of his release on his furnishing personal bond in sum
of Rs. 50,000/-. Applicant/accused shall surrender before the Jail

Superintendent after expiry of interim bail period. With these directions,
the present application stands disposed of. Copy of this order be sent to

the Jail Superintendent as well as applicant/accused for intimation.
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FIR No /19

Uls: A20/46R/471/1 208 TPC
PSP Estate

State Vs Wagziran

24.04.2020
Present:  Ms. Reeta Shama. Ld. Addl. PP for the State.
None for applicant/accused.

Put up for consideration on 0:4.05.2020.

Mo
lMt\})«!.’T"';lr ikh)
Addl Sessiond Judge-05
Central District/ THCAY Jhi/24.04.2020
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FIR No. 50/20

U/s: 307 IPC

PS: Chandni Mahal
State Vs. Mohd. Umair @ Umer

24.04.2020
Present:  Ms. Reeta Shama, Ld. Addl. PP for the State.
Sh. Jaspal Singh, L.d. Counsel for applicant/accused.
10 SI Ram Niwas is present. Reply has been filed.
Heard. Record perused.
8 This is an application filed on behalf of applicant/accused
seeking interim bail on the ground that he is to take care of his father as

he is suffering from heart problem and has undergone operation in

Govind Ballabh Pant Hospital recently.
2, FIR No. 50/20 has been registered against the

applicant/accused U/s 307 IPC on the allegation that on 26.03.2020 at
about 11 am, when the complainant was coming back from the house of
one Furkan and reached at Chudiwalan Chowk, the applicant/accused
who is known to the complainant was arguing with his mother.
Complainant advised the applicant/accused not to argue with his mother,
on this accused started quarreling with the complainant due to which
complainant gave slap to the applicant/accused. Applicant/accused left
the place while giving threat to see him. It is further alleged that at about
11.30/12 noon when complainaht reached at Chudiwalan Road,
applicant/accused with the intention to kill, stabbed knife into his
abdomen.

3. Father of applicant/accused is stated to be still under treatment

and he needs proper care. It is further submitted that applicant/accused

has threat of COVID-19 in the Jail. It has further been submitted by Ld.

\\

Scanned with CamScanner

1h



Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




FIR No. 19%8/19
Ul/s: 307397/412/34 TPC
PS: Kashmere Gate
State Vs. Aamir Hussain @ Bablu

24.04.2020
Present: Ms. Reeta Shama, Ld. Addl. PP for the State.
Sh. Amit Saini, Ld. Counsel for applicant/accused.

This is an application seeking regular bail filed on behalf of

applicant/accused.
Notice be issued to 10 with direction to file reply on next date.

Put up for consideration on 28.04.2020.

Central District/ THC/D hi/24.04.2020
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FIR No. 79/19
Uls: 302/34 TPC
PS: NDRS
State Vs. Vishwas

24.04.2020

Present:  Ms. Reeta Shama, Ld. Addl. PP for the State.

Ms. Zeba Parveen, Ld. Counsel for applicant/accused.

arguments, Ld. Counsel for

on filed on behalf

After addressing some

applicant/accused wishes to withdraw the bail applicati

of applicant/accused. On her submission, bail application 18 dismissed as

withdrawn.

Central District/T HC/Delht 24.04.2020
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FIR No. 12/20

Ul/s: 397/394/411/34 1PC
PS: 1.P. Estate

State Vs. Anil Kumar

24.04.2020
Present:  Ms. Reeta Shama, Ld. Addl. PP for the State.

Sh. Manu Sisodia, Ld. Counsel for applicant.

Heard and perused the record.

i FIR No. 12/20 has been registered at PS 1.P. Estate against the

applicant U/s 397/394/411/34 TPC. Applicant is in custody since
16.01.2020.

2. This is an application filed on behalf of applicant seeking

carly hearing on the application seeking bail filed on behalf of applicant

which is listed for 02.06.2020 due to outbreak of COVID-19.

3. After having heard the Ld. Counsel for applicant, application

secking early hearing is allowed and next date in the bail application
filed on behalf of applicant is allowed.
4.

S

Arguments also heard on bail application.

It is submitted by Ld. Counsel for applicant that co-accused,

namely, Ajay @ Bobby in this case, has already been released on bail
vide order dated 11.03.2020.

6. Having considered that facts and circumstances of the present

case and keeping in view of the directions issued by Hon'ble Apex Court
in Suo Moto W.P. (C) No. 04/2020 as also the directions issued by
Hon'ble High Court of Delhi in W.P. (C) No. 2945/2020 in case titled as
‘Shobha Gupta and Ors. Vs. Union of India & Ors. in view of outbreak
of COVID-19 and further éonsidering the applicant may have

apprehension of being affected from COVID-19 in Observation Home,

i
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